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 Title:  Discussion  on  the  motion  for  consideration  of  the  Jallianwala  Bagh  National  Memorial  (Amendment)  Bill,
 2006  moved  by  Smt.  Ambika  Soni.

 पर्यटन और  संस्कृति  मंत्री  (श्रीमती  अम्बिका  सोनी)  :उपाध्यक्ष महोदय,  मैं  प्रस्ताव  करती  हूं  :

 “कि  जलियांवाला  बाग  राष्ट्रीय  स्मारक  अधिनियम,  1951  में  संशोधन  करने  वाले  विधेयक पर  विचार.  किया  जाये।"

 उपाध्यक्ष  महोदय,  जलियांवाला  बाग  राष्ट्रीय  स्मारक  (संशोधन)  विधयेक,  1951  में  छोटा  सा  संशोधन  करने  की  आवश्यकता  महसूस

 हुई  है।  13  अप्रेल,  1919  को  बैशाखी  के  दिन  अमृतसर  में  मारे  गये  शहीदों  की  याद  में  और  घायल  हुये  व्यक्तियों  की  याद  में  तथा  उन  लोगों

 की  याद  को  अमर  रखने  के  लिये  राट्रीय  स्मारक  अधिनियम  पारित  करके  एक  न्यास  की  स्थापना  की  गयी  थी।  अधिनियम  के  उद्देश्यों  की

 पूर्ति  के  लिये  उस  न्यास  को  हर  प्रकार  से  सशक्त  किया  गया  था।  उस  ट्रस्ट में  तीन  महान्  व्यक्तियों  को  आजीवन  नियुक्त  किया  गया  था।

 वे  तीन  आजीवन  सदस्य  स्व.  जवाहर  लाल  नेहरू,  डा.  मौलाना  आजाद  और  डॉ,  सैफुद्दीन  किचलू  थे।  इसके  अलावा  भारतीय  राष्ट्रीय  कांग्रेस  के

 अध्यक्ष,  पंजाब  प्रदेश  के  राज्यपाल,  पंजाब  के  मुख्यमंत्री  को  न्यास  का  सदस्य  नियुक्त  करने  का  प्रावधान  रखा  गया  था।  उन  तीनों  आजीवन

 सदस्यों  की  मृत्यु  के  बाद  वे  तीन  स्थान  रिक्त  हो  गये हैं।  जब  तक  इस  विधेयक  में  संशोधन  न  किया  जाये,  वे  तीनों  रिक्त  स्थान  भरना  संभव
 नहीं  था।  इस  सीमित  उद्देश्य  को  मद्देनज़र  रखते  हुये  सरकार  ने  इस  विधेयक  में  कुछ  संशोधन  प्रोपोज  किये  हैं।

 उपाध्यक्ष  महोदय,  इस  स्मारक  के  तीन  न्यासी,  जो  अब  नहीं  रहे,  उनकी  जगह  विधेयक  में  संशोधन  करके  हम  देश  के  प्रधानमंत्री

 को  इस  न्यास  का  अध्यक्ष,  विरोधी दल  के  नेता  को  इस  न्यास  में  रखने  के  अलावा  संस्कृति  विभाग  के  प्रभारी  मंत्री  इस  न्यास  के  सदस्य
 होंगे।  इसके  अलावा  एक  छोटा  सा  संशोधन  यह  भी  है  कि  इस  न्यास  के  जितने  एकाउंट्स  होंगे,  उन्हें  औडिटर  जनरल  ऑफ  इंडिया  द्वारा

 सर्टिफाई  करके  और  उनका  औडिट  करके  संसद  के  दोनों  सदनों  में  उन्हें  पेश  किया  जायेगा।  हमने  यह  संशोधन  रखते  समय  इस  बात  का

 ख्याल  रखा  है  कि.  1951  के  इस  अधिनियम  की  मूल  भावनाओं  में  कोई  परिवर्तन  न  हो।  इसके  अलावा  उसका  करैक्टर  वही  रहे।  हमने
 ९

 विधेयक  की  भावनाओं  से  खिलवाड़  करने  का  कोई  प्रयास  नहीं  किया  है।  इसलिये  तीन  रिक्त  स्थान  भरने  का  प्रयास  किया  जा  रहा  है  और

 उसके  जो  भी  एकाउंट्स  होंगे,  वे  संसद के  दोनों  सदनों  के  सामने  पेश  किये  जायेंगे।

 उपाध्यक्ष  महोदय,  मैं  समझती  हू ंकि  आज  के  दिन  हम  उस  दिन  के  रौलेट  एक्ट  को  याद  करें,  जब  भारत  ने  आजादी  का  आन्दोलन  छेड़ा

 था।  उस  दिन  न  केवल  आम  आदमी  बल्कि  ग्रामीण  व्यक्ति  पूरे  मुल्क  में  सड़कों  पर आ  गया  था।  तब  कांग्रेस  ने  उस  एक्ट  का  विरोध  किया  था।  उस

 वक्त  हमारे  दो  महान  नेता  श्री  सतपाल  और  डॉ.  सैफुद्दीन  किचलू  को  जलियांवाला  बाग  में  इस  महान  सभा  का  नेतृत्व  करते  समय  गिरफ्तार  किया  गया।

 उनकी  गिरफ्तारी  के  तुरंत  बाद  पूरे  देश  में  क्रांति  की  आग  फैल  गई।  हमारे  पंजाब  के  माननीय  सदस्य  और  अन्य  सभी  सदस्य  जानते  हैं  कि  जलियांवाला

 बाग  तीन  तरफ  से  ऊंची  दीवारों  से  घिरा  हुआ  है  और  एक  पतली  गली  से  अंदर  जाना  पड़ता  है।  13  अप्रैल  को  वहां  हजारों  की  तादाद में  लोग  डॉ.

 किचलू  और  सतपाल
 जी  की  गिरफ्तारी  के  विरोध  में  पहुंचे।  साथ  साथ  वह  बैसाखी  का  दिन  था।  बड़ी  संख्या  में  हरमंदिर  साहब  में  लोग  श्रद्धा  भावना  से

 स्नान  करने  और  अमृत  चखने  आए  थे।  वे  लोग  भी  वहां  पहुंचे।  जनरल  डायर  के  एक  हुक्म  से  पुलिस  ने  वहां  आकर  अंधाधुंध  गोलियां  बरसाना  शुरू
 किया,  वह  भी  इस  मकसद  से  कि  कोई  भी  बच्चा,  औरत  या  युवक  उस  छोटे  से  पार्क  से  बचकर  बाहर  नहीं  निकले।  हम  सब  जानते  हैं  कि  आज  भी

 गोलियों  के  निशान  उन  दीवारों  पर  मौजूद  हैं।  उन  लोगों  की  याद  अमर  रखने  के  लिए  यह  एक्ट  बनाया  गया  था।  हमने  इस  भावना  को  मद्देनज़र  रखते

 हुए  इसमें  कोई  खिलवाड़  करने  की  या  राजनीति  लाने  की  कोशिश  नहीं  की।  इसके  अलावा  हम  सब  जानते  हैं  कि  प्रधान  मंत्री  के  नेतृत्व  में  एक  राषट्रीय
 कमेटी  का  गठन  किया  गया  है।  पूरे  देश  ने,  हमारी  आज़ादी  की  पहली  लड़ाई  1857  से  आज़ादी  मिलने  तक  जो  संघ  किया,  उसको  कमैमोरेट  करने  के

 लिए,  उसको  याद  करने  के  लिए,  शहीदों  को  श्रद्धांजलि  अर्पित  करने  के  लिए  एक  कमेटी  का  गठन  हुआ  था।  पूरे  देश  में  हर  पोलिटिकल  विचारधारा  उस

 कमेटी  में  शामिल  है।  दूसरी  सिविल  सोसाइटी  के  नुमाइंदे  उस  कमेटी  में  शामिल  हैं।  प्रयास  यह  है  कि  पूरा  देश  उस  150  साल  के  इतिहास  को  दोबारा

 दोहराए।  उन  इमारतों  को  हम  दोबारा  खड़ा  कर  सकें,  उन  संस्थाओं  को  हम  दोबारा  मज़बूत  बना  सकें  ताकि  आने  वाली  पीढ़ियां  कभी  यह  न  भूलें  कि

 कितनी  शहादत  के  बाद,  कितनी  लड़ाई  और  संघ  के  बाद  भारतर्वा  को  आज़ाद  कराया  गया।  इस  भावना  को  मद्देनज़र  रखते  हुए  जलियांवाला  बाग  उन्हीं

 स्मारकों  में  से  एक  बहुत  महत्वपूर्ण  स्मारक  है।  मैं  इस  सदन  से  अपील  करना  चाहती  हूं  कि  इस  छोटे से  संशोधन  को  अगर  हम  सर्वसम्मति  से  पारित  करें



 तो  हम  उस  भावना  को  बरकरार  रख  सकेंगे  जिसको  लेकर  लोगों  ने  शहादत  दी,  अंग्रेज़ों  की  गोलियों  का  सामना  किया।  यह  अनुरोध  करने  के  बाद  में

 अपना  स्थान  ग्रहण  करती  हूं।

 MR.  DEPUTY  SPEAKER  :  Motion  moved  :

 “That  the  Bill  to  amend  the  Jallianwala  Bagh  National  Memorial  Act,

 1951,  be  taken  into  consideration.”

 प्रो.  रासा  सिंह  रावत  (अजमेर):  मान्यवर  उपाध्यक्ष  महोदय,  मैं  माननीय  अंबिका  जी  द्वारा  प्रस्तुत  जलियांवाला  बाग  राषट्रीय  स्मारक  संशोधन

 विधेयक  का  हार्दिक  और  पुरज़ोर  समर्थन  करता  हूं।

 वास्तव  में  जलियांवाला  बाग  का  स्मरण  आते  ही  हमें एक  गीत  की  पंक्तियां  याद आ  जाती  हैं  कि

 “जलियांवाला  बाग  ये  देखो,  यहीं  चली  थी  गोलियां,

 एक  तरफ  बंदूकें  दन  दन,  एक  तरफ  थीं  टोलियां,

 मरने  वाले  बोल  रहे  थे  इंकलाब  की  बोलियां ।*

 वहां  इंकलाब  ज़िन्दाबाद की  आवाज़ें  आ  रही  थीं।  गुरुओं  की  धरती  पंजाब  और  पंजाब  में  भी  स्वर्ण  मंदिर की  नगरी  अमृतसर  वहां  जलियां

 वाला  बाग  में  1919  में  यह  घटना  हुई।  पहले  अंग्रेजों  ने  कहा  था  कि  लड़ाई  में  हमारा  साथ  दो  तो  हम  देश  को  आज़ादी  दिलवाएंगे।  लेकिन

 जैसे  ही  1919  का  प्रथम  विश्वयुद्ध  खत्म  हुआ,  हमारी  आशाओं  पर  तुतरा पात  हो  गया।  रोलैट  एक्ट  नाम  का  काला  कानून  हमारे  देश  के  ऊपर

 अंग्रेज़ी  साम्राज्यवादियों  ने  लाद  दिया।  तब  राष्ट्रीय  नेताओं  ने  यह  संकल्प  लिया  था  कि  सारे  देश  में  इसका  विरोध  किया  जाएगा।  इसी

 सिलसिले  में  दिल्ली  के  चांदनी  चौक  में  एक  बहुत  बड़ा  जुलूस  स्वामी  श्रद्धानंद  के  नेतृत्व  में  निकला  था।  अंग्रेज़ों  ने उसको  रोकने  की  कोशिश

 की  तो  उन्होंने  कहा  कि  संगीनें  पहले  संन्यासी  के  सीने  पर  चलाओ  और  उसके  बाद  जो  पीछे  लाखों  लोग  हैं,  उन  पर  चलाना।  इसी  तरह  से

 जलियांवाला  बाग  में  बैसाखी  के  दिन  हजारों  लोग  श्रद्धा  सुमन  अर्पित  करने  और  खुशियां  मनाने  के  लिए  एकत्रित  हुए।  वहां  हमारे  स्वाधीनता

 सेनानी  डॉ.  किचलू  और  सतपाल  जी  के  नेतृत्व  में  रोलैट  एक्ट  नाम  के  काले  कानून  का  विरोध  करने  के  लिए  सत्याग्रह  प्रारंभ  होना  था  और

 वहां  जुलूस  निकलना  था।  [MSOffice13]

 महोदय,  उस  समय  तय  किया  गया  कि  जुलूस  जलियांवाला  बाग  से  निकाला  जाए।  जुलूस  की  तैयारियां  हुईं।  हजारों  लाखों  की

 संख्या  में  लोग  इकट्ठे  हुए।  जैसा  अम्बिका  जी  ने  कहा,  जलियांवाला  बाग  के  तीन  तरफ  दीवारें  थीं  तथा  निकलने  के  लिए  केवल  एक  संकरी

 गली  थी।  उसका  दरवाजा  भी  छोटा  था।  बाग  में  हजारों  लोग  थे।  ऐसे  समय  में  जनरल  डायर  ने  एकदम  पाबन्दी  लगा  दी  और  एक  प्रकार  से

 कर्फ्यू  जैसा  काला  कानून  लगाकर,  लोगों  को  चारों  तरफ  से  घेरकर  गोलियां  चलवा  दीं।  “इंकलाब  जिन्दाबाद  “वंदे  मातरमਂ  और  “भारत  माता

 की  जय’  जैसे  नारों  से  पूरा  आसमान  गूंज  गया।  लोग  नारे  लगा  रहे  थे  कि  काला  कानून  वापस  लो,  अंग्रेजी  साम्राज्य  हिन्दुस्तान  से  चले

 जाओ,  अंग्रेजी  साम्राज्य  का  नाश  हो  ऐसे  देश  भक्तों  पर  गोलियां  बरसाई  गई।  परिणाम  स्वरूप  हजारों  लोग  मौत  के  शिकार  हुए।

 महोदय,  जलियांवाला  बाग  के  कुओं  को  मैंने  अपनी  आंखों  से  देखा  है।  मुझे  आज  भी  जब  उनकी  याद  आती  है,  तो  आंखों  में

 आंसू आ  जाते  हैं।  जब  गोलियां  चलीं,  तो  लोगों  ने  अपने  प्राणों  की  रक्षा  के  लिए,  चूंकि  भीड़  बहुत  ज्यादा  थी,  इसलिए  कुओं  में  छलांग  लगा

 दी।  लोगों  ने  कुओं  को  लाशों  से  पाट  दिया।  उन्होंने  गोलियों  को  अपने  सीनों  पर  सहा।  तभी  कहा  गया  है  कि  “शहीदों  की  चिताओं  पर

 शहीदों  की  मजाहरों  पर,  शहीदों  के  स्मारकों  पर  लगेंगे  हर  वाँ  मेले,  मरने  वालों  का  यही  आखिरी  निशां  होगाਂ  यही  स्मारक  हमें  याद  दिलाता

 है  कि  “न  हमें  इज्जत  दें  न  हमें  अजमत  दें,  या  रब  वतन  के  वास्ते  हमें  जीने की  हिम्मत  देंਂ  ताकि  हम  सब  लोग  राट्र  निर्माण  के  कार्य  में  जुट

 सके ं|



 महोदय,  जैसा  माननीय  संस्कृति  मंत्री,  श्रीमती  अम्बिका  सोनी  जी  ने  कहा  कि  यह  विधेयक  बहुत  छोटा  है,  इसलिए  इसे  स

 सम्मति  से  पारित  कर दिया  जाए,  मुझे  इसमें  कोई  आपत्ति  नहीं  है,  लेकिन  एक  बात  मैं  कहना  चाहता  हूं  कि  यह  मूल  विधेयक  वा  1951  में

 बना  था।  तब  हमारे  राष्ट्रीय  नेता  और  प्रथम  प्रधान  मंत्री,  पं.  जवाहर  लाल  नेहरू,  प्रथम  शिक्षा  मंत्री,  मौलाना  अबुल  कलाम  आजाद  और  डॉ.

 सैफुद्दीन  किचलू  इसके  आजीवन  ट्रस्टी  बने।  यह  त  |  संसार क  नियम  है  कि  जिसने  जनम  लिय  है,  उसकी  मृत्यु  अवश्यंभावी  है।  1964  में  पं.

 जवाहर  लाल  नेहरू  जी  का  निधन  हो  गया  और  ब  की  स्वतंत्रत  |  सेनानियों  और  बड़े-बड़े  नेत  1  भी  खत्म  हो  गए।  तब  से  लेकर  अब  त  क  कितनी

 सरकारें  आई  और  चली  गई,  लेकिन  आजीवन  सदस्यता  ld  स्थान  खाली  ही  बने  रहे  और  इन्हें  भरने  की  त  रफ  किसी  सरकार  ने  ध्यान  नहीं

 दिया। च

 रफ  ज

 स्मारकों  पर  फूल  चढ़ा  सकें।

 त

 हे  किसी  भी  पार्टी  की  सरकार  हो,  उन  सब  का  ध्यान  राष्ट्रीय  स्मारकों  की  त  रफ,  उनकी  व्यवस्था  की  तरफ  और  उनके  प्रबन्धन  की

 महोदय,  निश्चित  रूप  से  संस्कृति  मंत्री,  श्रीमती  अम्बिका  सोनी  जी  इस  त

 ना  चाहिए,  ताकि  देश  के  लोग  आजादी  के  दीवानों  के,  उस  स्मारक  को  देखकर  प्रेरणा  ग्रहण  कर  सकें,  वहां  जाकर  शहीदों  के

 रफ  ध्यान  रखेंगी  और  जैसा  कहा  गया  है  कि  अब  ये

 स्थान  रिक्त  नहीं  रहेंगे।  वैसे  भी,  अ  बत  l  इन्हें  आजीवन  के  बजाय  पांच  वा,  त

 ट्रस्टियों  के  बदलने  के  बाद  व्यवस्थ  सुधर  सकेगी।  प्रधान  मंत्री,  इसके  अध्यक्ष  होंगे,  यह  बहुत  अच्छी  बात

 मित  करने  की  व्यवस्थ कन  कर  दी  गई  है।  पांच  साल  के  बाद

 है।  इससे  इस  ट्रस्ट  का  पूरा  ध्यान

 रखा  जा  सकेगा।  जिस  समय  आज  दी  की  लड़  ई  देश  ने  लड़ी  गई,  उस  समय  कांग्रेस  पार्टी ही  एक  ऐस  प्लेटफॉर्म  था  जहां  से  चाहे  नर्मदा

 हो,  गर्म दल  हो  या  क्रांति  कारीदल  हो,  सभी  ने  way  विचारधारा  की  लड़ाई  उसी  प्लेटफार्म  से  लड़ी।  इसीलिए  भारतीय  र  ट्रीय  कांग्रेस  की

 अध्यक्षा  को  भी  इसके  ट्रस्टियों  में  श  मिल  किय  गय  है।  इसके  साथ-स  [थ  लोक  सभा  में  विपक्ष  के  नेत  |  को  भी  इसमें  रखा  ग  या  है।  पंजाब  के

 राज्यपाल  और  वहां  के  मुख्य  मंत्री  को  भी  इसमें  श  मिल  किया  3

 अवस्था  के  होने  और  ट्रस्टियों  में  अन्तर  से  इसमें  सुधार  आएगा।

 या  है।  मैं  इस  बिल  का  समर्थन  करता  हूं  और  मैं  समझता  हूं  कि  इस  व्य

 महदोय,  मैं  एक  बात  और  कहना  चाहत  él  मैंने  जलियांवाला  बाग  देखा  है।  उसकी  मेंटीनेंस  जितनी  अच्छी  होनी  चाहिए  उतनी

 नहीं  है।  इसे  और  भी  अच्छा  किया  जाए।  इसमें  और  चार  चांद  लगा  सकें,  त  |  अच्छा  होगा  त  [कि  इसे  देखने  वाले  लोगों  को  वह  प्रेरित  कर,

 उनके  लिए  वह  प्रेरण  [दायी  स्थल  बन  सके  और  इति  ह  स  की  याद  दिल  ता  रहे।  उस  स्थल  पर  स्वतंत्रत  |  सेनानियों  के  विवरण  का  और  अधिक

 था  स्वागत वर्णन  होना  चाहिए  त  |  सेनानियों  के  नामों  का  भी  वर्णन  होन  चाहिए।  मैंने  देखा  है  कि  वहां  नाम  मिट  गए  हैं। मैं  चाहत  1  हूं  कि  वहां

 हिन्दी,  पंजाबी  अं  र  अंग्रेजी में  अच्छी  त  रह  वण  नह  न  चाहिए।  स्वतंत्रत  ।  सेनानियों  के  अच्छे-अच्छे  चित्र  लगाए  जाने  चाहिए।  शहीदों  के  नाम

 होने  चाहिए।  पंज  ब  की  धरती  में  अनेक  क्रान्ति  कारी  हुए  हैं।  धन्य  है  पंजाब  की  धरती  और  वहां  की  मात

 दिया,  जिन्होंने  हिन्दुत्व  नक

 हिसाब-किताब  रखा  ज

 जाएगी  [14]

 वे  इसे  देखेंगे,  जांचेंगे  और  फिर  वह  संसद  में  पेश  होगा।  यह  बहुत

 एं,  जिन्होंने  ऐसे  सेनानियों  को  जन्म

 गुलामी  की  बेड़ियों  से  मुक्त  कराने  में  अपनी  जान  की  बाजी  लगा  दी।  मैं  समझता  हूं  कि  ट्रस्ट  का  बहुत  अच्छा

 एगा।  इस  न्यास  के  लेखाओं  की  लेखा  परीक्षा  भारत  के  नियंत्रक  और  महालेखापरीक्षक  द्वारा  नियुक्त  व्यक्ति  द्वारा  की

 अच्छी  बात  है।  हम  त  |  यही  चाहते  हैं  कि  इसक  उचित ्र

 [बन्धन  हो,  प्रेरण  का  स्तर  बना  रहे  और  अतिक्रमण  वगैरह  न  हों।  इसके  पास  ब  जार  है।  अगर  सरकार  चाहे  और  प्रार्थना  करे  तो  अ  जकल  A

 वाप्ति की  कार्रव

 जाये।

 ई  सभी  जगह  हो  रही  है,  इसलिए  कुछ  आसपास  के  स्थानों  क  अधिग्रहण  करके  उसको  थोड़ा  और  भी  विशाल  रूप  दे  दिया

 मैं  समझता  हूं कि  यह  बहुत  अच्छा  प्रेरणादायक  स्थल  है  और  रहेगा।  जब  त

 अमर  रहेगा।

 इन्हीं  शब्दों  के  साथ  मैं  इसका  समर्थन  करत  1  हूं।

 क  सूरज  चांद  रहेगा,  हिन्दुत्व  [न  के  शहीदों  का  नाम



 SHRIMATI  PRENEET  KAUR  (PATIALA):  Thank  you,  Deputy  Speaker  Sir,  for  giving  me  the  opportunity

 to  speak  on  “Jallianwala  Bagh  National  Memorial  (Amendment)  Bill,  2006.”  On  10th  April,1919,  about

 50,000  people  marched  to  the  office  of  Deputy  Commissioner,  Amirtsar.  They  were  demanding  the  release

 of  their  beloved  leaders  Shri  Satyapal  and  Shri  Saifuddin  Kichlu,  who  had  been  imprisoned  by  the  British

 authorities.  However,  the  police  fired  on  these  protesters  and  about  30  people  lost  their  lives  in  the  firing.

 The  Sikhs  were  seething  with  anger.  Earlier,  the  wall  of  Gurdwara  Rakabganj  Sahib  had  also  been

 demolished  by  the  authorities.  The  trial  against  the  “Ghadarites’  had  also  started.  Simultaneously  the

 Authorities  banned  the  entry  of  Mahatma  Gandhi  in  Punjab  on  6th  April,  1919-  This  enraged  the  people

 further.

 Sensing  the  anger  of  the  people,  the  British  Government  brought  General  Dyer  from  Jalandhar  to

 jth Amritsar  on  ।  April.  He  immediately  imposed  ‘Martial  Law’  in  Punjab,  although  officially,  the  date  of

 imposition  of  Martial  Law  was  shown  as  1501.0  April.  On  13"  April,1919,  on  the  auspicious  occasion  of

 Baisakhi,  people  thronged  the  Golden  Temple  to  pay  obeisance.  The  local  leaders  had  given  a  call  for  a

 protest  meeting  to  be  held  at  4.30  in  the  evening  at  Jallianwala  Bagh.  Men,  women  and  children  arrived  at

 the  Jallianwala  Bagh  in  large  numbers.  Three  resolutions  were  to  be  passed  in  the  meeting.  Two

 resolutions,  were  passed  condemning  the  Rowlette  Act  and  the  police  firing  on  protesters  on  10"  April.

 As  the  third  resolution  against  the  British  Government  was  being  passed,  General  Dyer  appeared  on  the

 scene.  He  ordered  the  soldiers  to  open  fire  without  any  warning.  Shots  were  fired  on  the  unarmed  crowd

 for  twenty  minutes.  Due  to  the  indiscriminate  firing  of  over  1650  rounds,  hundreds  of  men,  women  and

 children  were  killed.  The  official  death-toll  of  379  is  grossly  incorrect.  Hundreds  of  people  were  killed

 and  thousands  of  people  were  injured.

 *English  translation  of  the  speech  originally  delivered  in  Punjabi.

 Pandit  Madan  Mohan  Malviya  visited  Jallianwala  Bagh  later  to  collect  information  on  the  number

 of  casualties  in  the  firing.  He  reported  in  the  Central  Legislative  Council  that  over  1000  people  had  been

 killed  in  the  firing.

 This  incident  galvanized  the  entire  country.  People  were  seething  with  rage.  As  a  mark  of  protest,
 Nobel  Laureate  Rabindranath  Tagore  returned  the  Knighthood  conferred  on  him  by  the  British

 Government.  He  wrote  a  letter  to  the  Governor-General  where  he  said,  “Time  has  come  when  badges  of

 honour  make  our  shame  glaring  in  the  incongruous  contexts  of  humiliation  and  I,  for  my  part,  wish  to  stand

 down  of  all  special  distinctions  by  the  side  of  those  of  my  countrymen  who,  for  their  so-called

 insignificance,  are  liable  to  suffer  degradations  not  fit  for  human  beings.”

 In  December,1919  the  annual  session  of  Congress  Party  was  held  in  Amritsar  in  which  a  resolution

 was  passed  “To  take  early  steps  to  establish  a  fully  responsible  Government  in  India,  in  accordance  with

 the  principle  of  self-determination.”

 Sir,  today,  I  can  say  it  with  pride  in  this  august  House  that  the  place  where  Jallianwala  Bagh  is

 located  belonged  to  my  ancestors  on  my  mother’s  side.  After  independence,  it  became  a  national

 pilgrimage  site.  A  memorial  has  been  constructed  there  which  reminds  us  of  our  martyrs.  A  committee  had

 been  constituted  for  this  purpose.  The  memorial  was  inaugurated  by  Dr.  Rajendra  Prasad  in  1961.



 The  Jallianwala  Bagh  massacre  fuelled  the  anger  of  leaders  like  martyrs  Udham  Singh,  Bhagat

 Singh  and  Lala  Lajpat  Rai  and  they  made  the  supreme  sacrifice  by  laying  down  their  lives  for  the  cause  of

 independence.  Revolutionaries  were  fired  up  and  sought  revenge  for  this  heinous  act.  Hon’ble  Minister

 Ambika  Soni  Ji  has  tabled  the  “Jallianwala  Bagh  National  Memorial  (Amendment)  Bill,2006”  in  the

 House.  I  wholeheartedly  support  this  Bill.  I  hope  that  this  Bill  is  passed  unanimously.  It  is  a  national

 pilgrimage  site.  We  pay  our  obeisance  to  the  martyrs  here.

 DR.  SUJAN  CHAKRABORTY  (JADAVPUR):  Mr.  Deputy-Speaker,  Sir,  I  thank  you  for  giving  me  the  opportunity
 to  speak  on  such  an  important  amendment  Bill.  So,  I  support  the  Bill.  This  is  a  very  important  requirement.  Rather  I
 think  that  this  has  come  much  late.  I  need  not  go  into  the  history  of  our  Independence  struggle.  All  of  us  are  very
 well  aware  of  it.

 Sir,  the  hon.  Minister  Shrimati  Ambika  Soni  had  already  referred  to  the  situation  in  which  the

 incident  took  place.  It  can  be  said  as  the  greatest  massacre  that  the  Indian  Independence  struggle  had  to

 bear  in  a  single  stroke.  So,  obviously  it  has  its  importance.  It  must  be  maintained  as  a  monument  and  it

 must  be  maintained  in  a  much  better  fashion.  It  should  be  the  responsibility  of  the  country  as  a  whole,  to

 maintain  it  well.  From  that  angle,  it  must  be  seen  with  great  sincerity.

 The  freedom  movement  was  initiated  and  led  by  Gandhiji.  All  of  us  know  that  during  that  time,

 Gandhiji  was  not  a  formal  leader  of  the  Indian  National  Congress.  He  formally  took  over  the  leadership  of

 the  Indian  National  Congress  in  1920.  This  incident  took  place  roughly  a  year  before  that.  But  still  it  was

 having  wide  acceptance  by  the  people  and  the  brutality  of  the  Britishers  is  quite  known  to  all  of  us.  We  also

 know  that  even  Rabindranath  Tagore  had  to  protest.  He  had  quit  his  knighthood.  So,  it  should  be  seen  with

 that  much  gravity.

 Pandit  Jawaharlal  Nehru  was  a  member  of  the  trust.  He  died  42  years  back,  in  1964.  A  number  of

 Governments  have  come  and  gone  in  these  42  years.  So,  a  question  can  be  raised  as  to  why  nobody  took

 care  of  this  thing.  Why  was  there  so  much  negligence?  I  would  even  say  that  we  had  not  shown  that  much

 respect  that  is  needed  to  be  shown.  The  necessity  for  this  was  felt  by  the  Government  24  years  back.  Then,

 the  proposed  amendment  was  discussed  in  the  Standing  Committee  three  years  ago  and  three  years  have

 passed  since  then.  So,  I  feel  that  probably  we  did  not  attach  the  kind  of  respect  that  this  historical  thing

 should  have  got.[R15]

 For  that  purpose,  we  should  feel  shameful.  That  has  not  been  correct  on  our  part.  With  this

 grievance,  obviously,  I  would  say  better  late  than  never.  It  must  be  done  as  early  as  possible.  Today,  it

 must  be  passed.  There  is  no  confusion  in  it.  The  Standing  Committee  has  discussed  and  raised  two  or

 three  issues.  One  is  that  how  the  three  members  of  trustees  will  be  selected.  It  must  be  an  important

 decision.  They  have  discussed  whether  the  Home  Ministry  should  have  its  involvement  in  the  team.  I

 believe,  it  should  have;  it  should  be  national  issue  and  thereby  though  the  Chairman  is  the  Prime  Minister,

 the  Ministry  of  Culture,  and  the  Ministry  of  Home  Affairs,  must  be  involved  in  it.

 Another  debatable  question  was  whether  the  INC  President  should  be  one  of  the  Trustees.  I  feel  that

 probably  that  is  not  required.  While  the  Prime  Minister  himself  is  the  Chairman,  while  other  Ministers  are

 there,  the  Leader  of  the  Opposition  is  also  there,  probably  that  is  not  much  required.  Firstly,  the  movement

 was  with  the  initiative  of  Gandhiji,  when  formally  he  was  not  the  leader  of  Congress.  Secondly,  if  we  can



 go  back  to  the  history  of  Indian  Independence,  there  are  clear  instances;  obviously  the  national  movement

 was  the  most  important  contribution  made  by  INC.  There  is  no  confusion  about  that;  there  is  no  doubt

 about  that.  Along  with  that  there  was  the  stream  of  revolutionaries  whom  in  the  history,  sometimes  we  are

 depicting  as  terrorists.  I  feel  they  should  not  be  termed  as  terrorists  but  they  should  be  termed  as

 revolutionaries.  And  the  stream  of  organized  movements  which  relate  students,  youths,  peasants,  workers,

 altogether,  it  was  the  freedom  struggle.  The  monument  should  be  seen  as  a  national  monument  and  from

 that  end  it  should  be  composed  as  the  Standing  Committee  has  proposed.  I  would  prefer  that  that  should  be

 the  theme  with  which  we  can  take  it  up.  The  President  INC,  while  the  Prime  Minister  and  all  others  are

 there,  is  not  an  essentiality  to  be  maintained  in  the  trustees.

 I  would  finally  conclude  by  saying  that  it  has  been  much  late,  it  has  shown  that  we  could  not  attach

 the  amount  of  respect  we  could  have  attached.  It  has  been  much  late,  there  is  no  doubt  about  it.  But,  still

 Jallianwala  Bagh  is  Jallianwala  Bagh;  it  should  be  seen  as  a  national  pilgrimage,  a  national  monument.

 Simultaneously,  along  with  that,  the  Chaurie  Chaura,  Kamagata  Maru,  Binoy,  Badal,  and  Dinesh,  the  way

 they  fought,  the  Writers  Building  in  Kolkata,  all  this  also  should  be  part  of  monument  and  not  by

 diminishing  the  importance  of  Jallianwala;  not  at  all.  Jallianwala  Bagh  is  obviously  having  the  most

 importance  as  national  monument.  But  all  other  kinds  of  specific  affectivity,  activity  should  also  be  taken

 into  consideration.

 With  these  words  I  thank  you  and  I  would  request  that  the  Bill  should  be  passed  today.

 DR.  RATTAN  SINGH  AJNALA  (TARAN  TARAN)  :  Hon’ble  Deputy  Speaker  Sir,  I  am  grateful  to  you

 for  giving  me  the  opportunity  to  speak  on  the  “Jallianwala  Bagh  National  Memorial  (Amendment)

 Bill,2006”.

 Jallianwala  Bagh  massacre  is  a  turning  point  in  the  history  of  our  freedom  struggle.  British

 Government  arrested  Dr.  Satyapal  and  Dr.  Saifuddin.  On  10th  April,1919,  thousands  of  people  from

 Amirtsar  gathered  at  the  residence  of  the  D.C.  of  Amritsar  as  a  mark  of  protest.  They  demanded  the

 release  of  their  beloved  leaders.  Many  people  were  killed  in  the  police  firing.  But  the  protests  continued.

 On  13th  April,1919,  on  the  auspicious  day  of  Baisakhi,  a  large  crowd  gathered  at  Jallianwala  Bagh  to

 participate  in  a  public  meeting  to  denounce  the  policies  of  the  British  Government.  In  the  undivided  State

 of  Punjab,  Sikhs  were  celebrating  Baisakhi  on  that  day.  Lakhs  of  devotees  had  turned  up  at  the  Golden

 Temple  to  pay  their  obeisance.  They  also  visited  Jallianwala  Bagh  for  the  public  meeting.

 Suddenly,  General  Dyer  arrived  there  along  with  heavily  armed  troops.  He  ordered  the  troops  to

 open  fire  on  unarmed  civilians  without  any  warning.  About  90  soldiers  of  Gorkha  battalion  indulged  in

 indiscriminate  firing.  According  to  official  estimates,  379  people  were  killed.  It  included  men,  women  and

 children.  A  few  infants  were  also  among  the  dead.  This  was  a  barbaric  and  inhuman  act.  Sardar  Udham

 Singh  was  also  present  there.  He  too,  was  injured.  Udham  Singh  took  a  pledge  to  avenge  this  heinous  act.

 He  faced  many  hardships.  But,  at  last,  he  succeeded  in  assassinating  the  perpetrator  of  this  massacre  in

 England.



 Deputy  Speaker,  Sir,  I  would  like  to  quote  from  the  speech  of  General  Dyer.  “I  think  it  quite

 possible  that  I  could  have  dispersed  the  crowd  without  firing  but  they  would  have  come  back  again  and

 laughed,  and  I  would  have  made,  what  I  consider,  a  fool  of  myself.’---  Dyer’s  response  to  the  Hunter

 Commission  Enquiry.

 *
 English  translation  of  the  speech  originally  delivered  in  Punjabi.

 Sir,  the  people  from  Punjab  have  made  a  lot  of  sacrifices  for  attaining  independence.  I  am  proud  to

 say  that  Punjabis  were  always  at  the  vanguard  in  the  freedom  struggle.  A  lot  of  Punjabis  were  exiled  and

 incarcerated  at  the  cellular  jail  in  Andamans.  Many  were  hanged.  Punjabis  were  second  to  none  as  far  as

 making  sacrifices  for  the  cause  of  independence  was  concerned.

 Sir,  Hon’ble  member  Smt.  Parneet  Kaur  mentioned  in  her  speech  that  the  place  where  Jallianwala

 Bagh  is  located,  belonged  to  her  maternal  ancestors.  However,  Sir,  the  family  in  which  Smt.  Parneet  Kaur

 has  been  married,  had  always  sided  with  the  British.  Sir,  during  Maharaja  Ranjit  Singh’s  time  also,  when

 we  were  fighting  against  the  British,  the  ancestors  of  her  in  laws  had  sided  with  the  British.

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  FINANCE  (SHRI  PAWAN  KUMAR

 BANSAL):  Mr.  Deputy  Speaker,  Sir,  I  object  to  his  remarks.  Extraneous  matters  are  being  raised

 here............  (Interruptions)

 *DR.  RATTAN  SINGH  AJNALA  :  51,  there  was  no  need  to  mention  that  the  site  of  Jallianwala  Bagh  was

 the  property  of  the  ancestors  of  the  Hon’ble  member.

 SHRIMATI  PRENEET  KAUR  :  Sir,  I  strongly  object  to  his  remarks.  I  request  that  these  remarks  be

 expunged.  (interruptions)

 *DR.  RATTAN  SINGH  AJNALA_:  Sir,  ancestors  of  her  in-laws  were  agents  of  the  British.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Nothing  will  go  on  record  except  the  speech  of  Dr.  Rattan  Singh  Ajnala.
 Shri  Ajnala,  please  confine  your  speech  to  the  Bill  under  discussion.

 Unterruptions)

 *English  translation  of  the  speech  originally  delivered  in  Punjabi.

 *DR.  RATTAN  SINGH  AJNALA  :  Sir,  where  is  the  need  to  include  the  President  of  the  Indian  National

 Congress  as  a  trustee?  Sir,  the  Indian  National  Congress  ceased  to  exist  after  we  attained  independence.



 Indian  National  Congress  was  the  party  which  played  a  stellar  role  in  the  freedom  struggle.  The  Congress

 Party  today  cannot  claim  to  be  Indian  National  Congress.  The  President  of  the  present  Congress  Party  has

 nothing  to  do  with  Jallianwala  Bagh.  So,  there  is  no  need  to  make  the  President  of  the  Congress  Party  a

 trustee  of  “Jallianwala  Bagh  National  Memorial.”  interruptions)

 MR.  DEPUTY-SPEAKER  :  This  should  not  go  on  record.

 Interruptions)

 *DR.  RATTAN  SINGH  AJNALA  :Sir,  if  the  Chief  Minister  of  Punjab  has  been  made  a  trustee  of

 “Jallianwala  Bagh  National  Memorial”,  kindly  include  the  leader  of  opposition  of  Punjab  also  as  a  trustee.

 MR.  DEPUTY-SPEAKER  :  Now,  Shri  Shailendra  Kumar  to  speak.

 Chaudhary  Lal  Singh,  you  are  a  senior  Member.  You  are  behaving  like  this.  This  is  not  tolerable.

 Please  sit  down.

 Interruptions)

 *DR.  RATTAN  SINGH  AJNALA  :  Sir,  the  Member  of  Parliament  from  Amritsar  should  also  be  made  a

 trustee  of  “Jallianwala  Bagh  National  Memorial.”  The  local  Member  of  Parliament  can  solve  the  problems
 of  the  area.

 Sir,  the  maintenance  and  upkeep  of  the  Jallianwala  Bagh  leaves  a  lot  to  be  desired.  There  is  no

 cleanliness  over  there.  I  would  appeal  to  the  trustees  to  look  into  this  aspect  also.  The  trustees  should

 ensure  that  this  national  monument  site  is  maintained  well.

 *English  translation  of  the  speech  originally  delivered  in  Punjabi.

 श्री  शैलेन्द्र  कुमार  (चायल):  उपाध्यक्ष  महोदय,  आपने  मुझे  जलियांवाला  बाग  राष्ट्रीय  स्मारक  (संशोधन)  विधेयक,  2006.0  पर  बोलने  का

 मौका  दिया  है,  इसके  लिए  मैं  आपका  आभारी  हूं  और  मैं  इस  संशोधन  विधेयक  के  पक्ष  में  बोलने  के  लिए  खड़ा  हुआ  हूँ।

 आदरणीय  मंत्री  अम्बिका  सोनी  जी  ने  जो  संशोधन  यहां  पेश  किया  है,  उसके  बारे  में  यह  कहना  तो  खैर  एक  तरीके  से  निन्दा

 करने  वाली  बात  होगी  कि  वा.  1964  में  जब  पं जवाहर  लाल  नेहरू  जी  इस  न्यास  के  सदस्य  थे,  उनकी  मृत्यु  के  बाद,  इसमें  कोई  संशोधन

 नहीं  हो  पाया,  जबकि  इस  बीच  तमाम  सरकारें  रहीं।  जैसा  रासा  सिंह  रावत  जी  ने  कहा,  यह  बात  सत्य  है  कि  राट्रीय  स्मारक  से  सम्बन्धित

 हमारी  जितनी  ऐतिहासिक  धरोहरें  हैं,  उनके  रख-रखाव,  उनके  न्यास  की  व्यवस्था,  उसमें  कौन-कौन  से  सदस्य  हैं,  उसका  समय-समय  पर

 मूल्यांकन  और  संशोधन  होना  चाहिए।  इसलिए  यह  काम  पहले  ही  हो  जाना  चाहिए।  कुछ  माननीय  सदस्यों  ने  कहा  है  कि  जिस  हिसाब  से

 वहां  स्मारक  बनना  चाहिए,  वह  अभी  तक  नहीं  बन  पाया  है,  उसमें  थोड़े  सुधार  की  आवश्यकता  है।  मैं  आपको  याद  दिलाना  चाहूंगा  कि

 माननीय  अध्यक्ष  महोदय  के  नेतृत्व  में  मुझे  भी  ग्रीस  जाने  का  मौका  मिला  था।  ग्रीस  सिकन्दर  महान  का  देश  है।  वहां  हमने  देखा  कि  अगर

 वहां  कोई  छोटी  सी  भी  चीज  है  या  कोई  ऐतिहासिक  धरोहर  है  तो  उसका  राष्ट्रीय  स्मारक  में  बहुत  महत्वपूर्ण  स्थान  बना  हुआ  है।  आज

 हमारे  देश  में  पता  नहीं  कितने  राष्ट्रीय  स्मारकों  समतुल्य  स्थान  हैं,  जिनमें  से  कुछ  का  अभी  माननीय  सदस्यों  ने  उल्लेख  भी  किया  है  जैसे,

 चौरीचौरा  और  काकोरी।  इनमें  से  चौरीचौरा  गोरखपुर  में  है  और  काकोरी  लखनऊ  में  स्थित  है।  ये  स्थान  भी  आजादी  की  लड़ाई  से  जुड़े  हुए

 बहुत  महत्वपूर्ण  स्थान  हैं  जिनको  भुलाया  नहीं  जा  सकता  है।  इसी  प्रकार  की  वहां  भी  क्रान्तियों  और  घटनाएं  हुई  हैं,  जिन्हें  हमें  आज  इस

 मौके  पर  याद  करना  चाहिए।  हमें  यह  देखना  चाहिए  कि  कहीं  वे  उपेक्षित  तो  नहीं,  कहीं  उनका  नाम  तो  खत्म  नहीं  हो  रहा  है।  इसी  तरह

 इलाहाबाद  में  अल्फ्रेड  पार्क,  जिसे  अब  चन्द्रशेखर  पार्क  के  नाम  से  जाना  जाता  है,  वहां  भी  पहले  चन्द्रशेखर  आजाद  की  वही  पुरानी  हाफ

 साइज  की  मूर्ति  लगी  थी।  अभी  कुछ  वाँ  पूर्व  वहां  आजाद  की  आदमकद  मूर्ति  लगाई  गयी  है।[.16]



 इस  प्रकार  के  तमाम  ऐसे  स्मारक  स्थल  हैं,  जिन्हें  हम  भूल  नहीं  सकते।  आज  उन्हें  संरक्षित  करने  की  जरूरत  है।  केन्द्र  सरकार  इस  ओर  ।ि

 aa  पहल  करे  और  ध्यान  दे  कि  ऐसे  स्थानों  की  उपेक्षा  न  हो  और  उन्हें  भी  राष्ट्रीय  स्मारक  बनाकर  संरक्षित  करे,  |  हमारे  तमाम  ऐसे  महान  पुरु  हुए  हैं  या

 ऐसी  घटनाएं  हुई  हैं,  जिनकी  यादों  और  स्मारकों  को  सही  तरीके  से  सहेज  कर,  सम्भालकर  रखना  चाहिए,  क्योंकि  ये  हमारी  ऐतिहासिक  धरोहर  हैं।  हमारी

 आने  वाली  पीढ़ियां  इन्हें  देख  कर  और  इनके  बारे में  सुनकर  शिक्षा  ग्रहण  करेगी  तथा  आगे  बढ़ेगी।

 आपने  इस  स्मारक  के  मंडल  में  कुछ  नाम  परिवर्तन  किए  हैं।  मेरा  सुझाव  है  कि  इसमें  प्रदेश  के  शिक्षा  और  सांस्कृतिक  मंत्री  को

 भी  स्थान  देना  चाहिए।  आपने  कुल  न  सदस्यों  क  इसमें  रखने  की  बात  कही  है,  जिनमें  तीन  सदस्य  केन्द्र  द्वारा  मनोनीत  किए  जाएंगे।  मेरा

 सुझाव  और  संशोधन  है  कि  नौ  सदस्यों  को  बढ़ाक  र  दस  कर  दिया  जाए  और  वहां  के  शिक्षा  तथा  सांस्कृतिक  मंत्री  को  भी  रखा  ज  ए।  इससे

 उनका  भी  विशा  योगदान  और  सहयोग  इसमें  रहेगा  और  समय-समय  पर  स्थानीय  सरकार  इसकी  देखभाल  कर  सकेगी ।

 उपाध्यक्ष  महोदय,  मैं  तय  दा  नहीं  कहते  हुए  केवल  इतना  ही  कहना  चाहत

 का  समर्थन  करत

 श्री  गणेश  प्रसाद  सिंह  (जहानाबाद):  उपाध्यक्ष  महोदय,  माननीय  मंत्री  अम्बिका  सोनी  जी  द्वारा  जो  राष्ट्रीय  स्मारक  विधेयक,  2006  प्रस्तुत

 1  हूं और  अपनी  बात  समाप्त  करत  rel

 1  चूंकि  मैं  मंत्री  जी  द्वारा  पेश  किए  गए  इस  विधेयक

 किया  गया  है,  मैं  उसके  सम्बन्ध  में  बोलने  के  लिए  खड़ा  हुअ  हूं  जैसे  ही  जलियांवाला  बाग  का  नाम  सामने  आता  है,  इस  राट्रके के  नौजवानों

 के  रोंगटे  खड़े  हो  जाते  हैं।  जलियांवाला  बाग  जैसी  क्रूर  घटन  इस  देश  में  और  कहीं  नहीं  हुई।  उस  समय  जो  क्रूर श  सक  जनरल  डायर  था,

 उसने  और  उसके  सिपाहियों  ने  जितनी  क्रूरत  पूर्ण  और  बर्बरतापूर्ण  कार्रवाई  की,  उसकी  मिसाल  तेहास में  और  कहीं  देखने  और सुनने  क

 नहीं  मिलती  है।  देश  की  आजादी  के  लिए  लड़ने  वाले,  पूर्ण ते  तरीके  से  सत्याग्रह  करने  वाले  और  ब्रिटिश  हुकूमत  का  विरोध  करने  वाले

 fret  लोगों  पर  13  अप्रेल,  1919  को  ग  लियां  चलाकर  उन्हें  भून  डाला  गया।|

 मेरे  पूर्व  वक्ताओं  ने  बत  [य  कि  वहां  शांतिपूर्वक  अ  [दोलन  चल  रहा  था,  सत्याग्रह  के  तौर  पर  आंदोलन  चल  रहा  था,  जिसके

 माध्यम  से  ब्रिटिश  हुकूमत  क  विरोध  किया  जा  रहा  था।  उसके  ब  द  वहां  ऐसी  दर्दनाक  घटना  घटी,  जिसका  अभी  पंजाब  से  आने  वाले

 साथियों  ने  जिक्र  किया।  उस  घटना  में  सैंकड़ों  नहीं,  बल्कि  हज  रों  लोगों  की  जानें  गई  और  एक  हजार के  करीब  लोग  घायल  हुए।  आज

 उनके  नाम  पर,  उनकी  यादग  र  में  वहां  उस  स्मारक को  और अच्छा त  था  सुन्दर  बनाने  के  लिए,  उसके  प्रबंधन  और  व्यवस्था  को  दुरुस्त  रखने

 के  लिए  यह  संशोधन  विधेयक  लाया  गया  है।  यह  संशोधन  पहले  आन  चाहिए  था  इसलिए  कि  1951  में  यह  कानून  आया  था,  उस  समय

 इसके  प्रबंधन  मंडल  में  पंडित  जवाहर  लाल  नेहरू  और  दो  अन्य  नाम  थे।  उन  सभी  की  मृत्यु  हो  चुकी  है,  लेकिन  इत  ने  दिनों  के  बाद  तक,

 किसी  भी  सरकार  ने  ऐस

 इसमें  भागीदारी  रखी  जाए।

 महसूस  नहीं  किया  कि  इसमें  संशोधन  लाकर  इसके  प्रबंधन  को  और  दुरुस्त  किया  जाए  और  अधिक  लोगों  की

 उपाध्यक्ष  महोदय,  मैं  कहना  च

 वर्ग  तय  ग्य  है।  मैं  इस  बिल  का  समर्थन  करत

 कि  इसका  भी  लेखा  प

 हमारे  गण्यमान्य  व्यक्ति

 रीक्षण  होगा,  जो  भारत

 हता  हू ंकि  पहली  बार  यूपीए  सरकार  ने  यह  संघ

 lal  इसके  साथ  ही  मैं  एक  बात  और  कहना  चाहत

 धन  विधेयक  संसद  में  पेश  किया  है,  जो  र

 |  हूं।  इस  विधेयक  में  प्रावधान  किया  गया  है

 सरकार के  सी.  एंड  ए.जी.  द्वारा  होगा।  यह  एक  स्वागतयोग्य  है।  यह  भी  कहा  गया  है  कि  जो

 हैं,  चाहें  अध्यक्ष,  आई.एन.सी.  हों,  प्रधान  मंत्री  हों,  विपक्ष  के  नेत  [  हों,  मुख्यमंत्री  या  राज्यपाल  हों,  उनकी  भी  इसमें

 सहभागिता
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 ।  रहेगी।  इसके  साथ  ही  यह  भी  प्रावधान  किया  गया  है  कि  तीन  गण्यमान्य  व्यक्तियों  को  भ  रत  सरकार  द्वारा  मनोनीत  किया

 इस  सम्बन्ध  में  मेरा  सुझाव  यह  होगा  कि  मनोनीत  होने  वाले  तीन  व्यक्तियों  में  अगर  कोई  वरिठ  स्वतंत्रता  संग्राम  का  सेनानी  जीवित  हो  तो

 उसे  भी  इसमें  रखा  जाए।  साथ  ही  उसमें  शिक्षाविद्  और  हिस्टोरिकल  को  भी  मनोनीत

 1  हूं। करते  हुए  अपनी  बात  समाप्त  करत

 करने  का  प्रावधान  किया  जाए।  मैं  इस  बिल  का  समर्थन



 PROF.  K.M.  KADER  MOHIDEEN  (VELLORE):  Hon.  Deputy-Speaker,  Sir,  I  am  thankful  to  you  for

 allowing  me  to  participate  in  the  discussion  on  the  Jallianwala  Bagh  National  Memorial  (Amendment)  Bill,

 2006.  As  we  hear  the  name  Jallianwala  Bagh,  it  even  now  stirs  the  feelings  of  the  Indians.  This  was  the

 greatest  event,  and  the  most  memorable  event,  which  had  taken  place  in  the  history  of  our  freedom

 struggle.  It  was  a  struggle  of  the  people  irrespective  of  religion,  and  they  sacrificed  their  precious  lives  for

 the  sake  of  this  country.  They  did  this  to  drive  away  the  imperial  and  colonial  forces  out  of  this  great

 nation.  This  memorial  has  been  erected,  protected  and  maintained  by  a  Trust  in  memory  of  those  who  have

 sacrificed  their  precious  lives  for  the  sake  of  this  nation.  The  step  to  have  a  Trust  consisting  of  the  hon.

 Prime  Minister;  the  President  of  the  Indian  National  Congress  (INC);  the  Minister  in-charge  of  Culture;  the

 Leader  of  Opposition,  Lok  Sabha;  Governor  of  Punjab;  Chief  Minister  of  Punjab;  and  three  eminent

 persons  to  be  nominated  is  the  most  welcome  feature  in  this  Bill.

 As  regards  the  issue  of  inclusion  of  the  President  of  the  INC,  the  Congress  is  the  only  Party  that  has

 gone  down  in  the  history  of  this  country  which  fought  for  this  great  nation.  The  history  of  the  Indian

 freedom  struggle  cannot  be  separated  from  the  INC.  Therefore,  the  inclusion  of  the  President  of  the  INC

 among  the  trustees  is  most  appropriate,  fitting,  and  most  welcome.

 The  Indian  freedom  struggle  was  not  of  any  one  particular  community,  but  all  the  communities

 joined  together,  namely,  all  people  and  all  movements  joined  together  and  fought  for  this  nation.  Therefore,

 this  Bill  is  most  welcome.

 I  would  like  to  say  one  more  important  point.  A  lesson  on  Jallianwala  Bagh  incident  should  be

 written,  and  it  should  be  included  in  all  the  textbooks  of  this  country.  It  should  be  taught  to  children  of  this

 country  from  the  very  beginning.  This  step  will  inspire  the  people  from  their  very  childhood  to  become

 patriotic  and  nationalist,  and  to  be  followers  of  unity  in  diversity,  and  also  follow  all  ethos  of  this  nation.

 I  would  like  to  say  one  more  point.  In  Tamil  Nadu,  our  great  Chief  Minister,  Dr.  Kalaignar,  has

 made  many  memorials.[r18]

 Valluvar  Kottam  is  one  of  the  grandest  of  the  Memorials,  and  Poompuhar  Memorial  is  another

 important  landmark  in  Tamil  Nadu.  I  would  request  the  Central  Government  to  liberally  make  grants  for

 the  maintenance  of  these  Memorials.  Besides  the  Jallianwala  Bagh  National  Memorial,  all  other  Memorials

 in  this  country  should  be  properly  taken  care  of  so  that  it  will  help  in  educating  the  people  of  this  country

 about  our  glorious  past,  and  that  is  how  we  can  preserve  these  Memorials.

 With  these  comments,  I  welcome  this  Bill.  On  behalf  of  the  DMK  Party,  I  support  this  Bill.

 SHRI  PRASANNA  ACHARYA  (SAMBALPUR):  At  the  outset,  I  would  like  to  compliment  Madam

 Minister  for  bringing  in  this  Amendment  Bill.  The  vacancies  have  been  there  for  the  last  so  many  decades.



 In  the  meantime,  no  Government,  I  think,  tried  to  bring  this  Amendment  to  fill  up  the  vacancies.  Therefore,

 the  Minister  deserves  congratulations.

 In  the  present  Amendment,  the  Prime  Minister,  the  Minister  in-charge  of  Culture,  the  Leader  of  the

 Opposition,  the  Governor  of  the  State  of  Punjab,  the  Chief  Minister  of  Punjab,  and  three  eminent  persons

 to  be  nominated  by  the  Central  Government  will  form  the  Jallianwala  Bagh  Trust.  In  the  original  Bill  also,

 the  name  of  the  President  of  the  Indian  National  Congress  was  there,  which  is  also  there  in  the  present  Bill.

 My  point  is,  there  is  no  denying  fact  that  the  contribution  of  the  then  Indian  National  Congress  Party  to  the

 Indian  Freedom  Struggle  is  a  part  of  history.  Nobody  can  deny  that.  The  Congress  Party  of  that  time  is  not

 the  same  Party  as  it  is  today.  Today’s  Congress  Party  is  not  the  same  Congress  Party  which  led  this  country

 to  freedom.  During  that  time,  there  were  many  shades  of  opinion  in  the  Congress  Party;  there  were  many

 schools  of  thought  in  the  Congress  Party,  and  that  Congress  Party  represented  the  whole  nation.  Besides,

 there  are  other  sections  of  people  in  this  country  who  also  participated  in  the  freedom  struggle,  those  who

 were  not  members  of  then  Congress  Party.  There  were  great  revolutionaries;  to  mention  a  few  of  them,

 there  was  Shaheed  Bhagat  Singh,  Chandra  Shekhar  Azad,  etc.  They  were  not  members  of  the  then

 Congress  Party.

 During  1951,  when  this  original  Bill  was  brought  to  constitute  this  Trust,  at  that  time,  there  was  a

 National  Government  in  this  country  where  great  nationalists  like  Shyama  Prasad  Mukherjee  was  also  a

 member  of  that  National  Government.  He  was  not  a  member  of  the  Indian  National  Congress  Party.  After

 more  than  half-a-century,  there  has  been  a  drastic  change  in  the  situation.  So,  I  do  not  see  any  justification

 to  continue  to  include  the  President  of  the  present  Congress  Party  in  this  Trust.  Please  do  not  make  it  a

 statutory  provision.  The

 Central  Government  has  taken  the  power  under  this  Bill  to  nominate  three  eminent  persons  to  the  Trust.  We

 do  not  oppose  if  the  Union  Government  nominates  the  President  of  the  Congress  Party  in  that  capacity.

 Jallianwala  Bagh  is  a  National  Monument,  rather  I  would  say  that  it  has  got  international  attraction.

 So,  do  not  diminish  the  image  of  Jallianwala  Bagh  by  involving  political  personalities  statutorily  in  the

 Trust.  That  is  my  point.  So,  let  us  not  limit  the  purpose  by  including  the  President  of  a  particular  political

 party,  however  big  it  may  be  or  whatever  may  be  its  contribution  to  the  national  freedom  movement.

 As  far  as  the  Bill  is  concerned,  the  Auditor  General  of  the  country  will  audit  the  accounts  of  the

 Trust.  The  Government  will  fund  the  Trust.  It  means,  it  is  a  Government  Trust.  When  it  is  a  Government

 Trust,  what  is  the  logic  of  nominating  the  representative  of  a  particular  political  party  to  the  Trust?  When

 the  Union  Government  is  funding  the  Trust,  it  does  not  sound  good.  I  am  not  talking  about  this  based  on

 parochial  considerations  or  political  considerations,  but  in  view  of  the  national  and  international

 importance  of  this  Trust  and  also  in  view  of  the  fact  that  this  very  place,  Jallianwala  Bagh,  is  a  part  of  our

 national  freedom  movement,  please  do  not  politicise  it.[r19]

 15.00  hrs.

 What  happened  56  years  ago  is  a  different  thing.  When  we  have  started  preparations  to  celebrate  the  15007.0

 year  of  our  first  freedom  struggle,  I  would  earnestly  appeal  to  you  let  us  not  confine  our  thoughts  to

 political  considerations.

 I  take  this  opportunity  to  draw  the  attention  of  the  hon.  Minister  and  the  Union  Government  to

 another  important  point.  I  know  the  Minister  is  very  keen  about  these  things.  There  are  many  other



 monuments  of  national  importance  associated  with  the  freedom  struggle  which  have  been  neglected.  When

 the  Government  and  the  whole  nation  is  preparing  to  celebrate  the  150  anniversary  of  our  first  freedom

 struggle  what  the  Britishers  called  the  Sepoy  Mutiny  we  must  take  measures  to  construct  monuments  in

 those  places  where  they  are  needed.  In  this  connection,  I  would  particularly  refer  to  one  or  two  places  in

 Orissa.

 In  Orissa  there  was  a  great  freedom  fighter  called  Veer  Surendra  Sai.  People  say  that  Nelson

 Mandela  suffered  imprisonment  for  the  longest  period  in  the  world  and  that  is  for  26  years.  You  will  be

 astonished  to  know  that  this  great  freedom  fighter  Veer  Surendra  Sai  was  kept  in  prison  for  36  years  by  the

 Britishers.  In  fact  he  died  in  the  prison  in  Asurgarh  jail  which  is  now  in  Chhattisgarh.  He  was  blinded  by

 the  Britishers.  His  whole  family  suffered.  However,  there  is  no  national  monument  in  his  name  and  nothing

 has  been  done  to  remember  his  memory.

 There  is  a  place  in  Orissa  called  Ghess.  The  whole  family  of  the  Ghess  Zamindar  took  part  in  the

 freedom  struggle.  In  the  year  1857,  more  than  half  of  the  family  members  were  hanged.  Hati  Singh  and

 Madho  Singh  of  the  family  were  sent  to  kaala  paani,  to  the  present  Andaman  and  Nicobar  Islands.

 However,  the  Central  Government  has  done  nothing  to  preserve  the  memory  of  those  freedom  fighters.

 There  is  another  freedom  fighter  called  Jai  Rajguru.  People  say,  history  says,  even  Britishers  say

 that  Orissa  was  the  last  State  where  the  Britishers  could  put  their  foot.  It  happened  in  1804.  After

 conquering  the  rest  of  the  country,  only  they  could  conquer  Orissa.  In  the  battle  of  Kurdha,  Orissa  was

 defeated  and  the  Britishers  captured  Puri,  Gajapati  and  the  whole  State  of  Orissa.  Before  that,  in  1886,  Jai

 Rajguru  was  killed  so  brutally  that  it  was  unprecedented  in  the  history.  But  nothing  has  been  done  for  his

 memory.  We  have  been  demanding  that  at  least  a  statue  of  Veer  Surendra  Sai  should  be  installed

 somewhere  in  the  premises  of  Parliament  House  as  was  done  in  the  case  of  other  national  heroes.  That  has

 not  been  considered  yet.

 With  these  words,  I  would  welcome  the  Bill  that  has  been  brought  to  fill  up  the  vacancies.

 However,  I  once  again  appeal  to  the  hon.  Minister,  rising  above  political  considerations,  not  to  push

 Jallianwala  Bagh  Trust  into  politics.

 श्रीमती  अम्बिका  सोनी।  :  महोदय,  श्री  रासा  सिंह,  चक्रवर्ती  साहब,  अजनाला  जी,  शैलेन्द्र  कुमार  जी,  गणेश  प्रसाद  जी,  प्रसन्न  आचार्य  जी

 तथा  अन्य  सदस्यों  ने  अपनी-अपनी  बातें  रखी  हैं  और  मैंने  सभी  की  बातों  को  ध्यानपूर्वक  नोट  भी  किया  है।  मैंने  शुरू  में  ही  कहा  था  कि  इस

 संशोधन  का  उद्देश्य  यह  था  कि  जो  तीन  रिक्त  स्थान  थे,  उनमें  तीन  नए  नाम  जोड़े  जाएं।  यह  काम  बिना  संशोधन  के  संभव  नहीं  था।  यह

 कोशिश की  गई,  सिर्फ  मेरी  तरफ  से  ही  नहीं,  इससे  पहले  स्टैंडिंग कमेटी  का  जिक्र किया  गया  था,  जिसके  अध्यक्ष  निलोत्पल  बासु  जी  थे,
 उस  कमेटी  में  भी  जब  2003  में  यह  संशोधन  लाने  की  बात  उठी  थी,  तब  संसद  में  एक  विधेयक  प्रस्तुत  किया  गया  था।  वा  2003.0  4  पर्यटन

 और संस्कृति  मंत्री  द्वारा  जो  एम्स  एंड  ऑबजैक्टिव्स बताए  गए  थे,  वे  भी  यही  थे  कि

 The  objective  of  the  Trust  over  a  period  of  time  with  the  passing  away  of  the  trustees  appointed  for

 live,  the  situation  has  changed.  The  Government  does  not  have  proper  representation.  Therefore,  with  a

 view  to  filling  up  the  vacancies  caused  on  account  of  the  passing  away  of  the  life  trustees,  it  has  become

 necessary  to  amend  this  Trust.

 मेरे  कहने  का  मतलब  यह  है  कि  जब  यह  मुद्दा  स्टैंडिंग  कमेटी  में  विचाराधीन  था  तो  नीलोत्पल  बसु

 जी  ने  जो  कहा  था,  उसकी  ऐग्जैक्ट  कोटेशन  मेरे  पास  है।  मैं  उसे  पढ़  कर  सुना  सकती  हूं  लेकिन  उन  सब  की  आपको  जानकारी  है।  मेरा

 उद्देश्य  यह  था  कि  हम  इस  में  किसी  तरह  की  राजनीति  न  लाएं।  मैंने  शुरुआत  में  भी  कहा  था  कि  जलियांवाला  बाग  की  शहादत  को  मद्देनजर

 रखते  हुए  उसका  वर्णन  किया  गया।  जिस  माहौल  में  शहादत  दी  गई,  जिस  तरह  पूरी  आजादी  के  सं्घा।,  को  एक  और  इम्पिट्स  मिला,  उस



 याद  को  अमर  रखने  के  लिए  1951  में  एक  ट्रस्ट  बनाया  गया  था।  उसके  पीछे  जो  करैक्टर,  जजबात,  इमोशनल  और  सैंटिमैंट्स  थे,  हमने

 उनमें  बिल्कुल  भी  फेरबदल  करने  का  प्रयास  नहीं  किया।  जो  तीन  स्थान  रिक्त  हुए,  हमने  प्रयास  किया  उनके  माध्यम  से  देश  की  राजनीतिक

 सोच  को  प्रतिनिधित्व  दे  सकें  ।  प्रधान  मंत्री  और  विपक्ष  के  नेता  को  जोड़ने  से,  मैं  समझती  हूं  कि  राट्रकी। की  राजनीतिक  सोच  को  नुमाइंदगी  दी

 गई  है।  मैं  नहीं  मानती  हूं  और  आपके  साथ  भी  इस  चर्चा  में  नहीं  पड़ना  चाहती  हूं  लेकिन  मुझे  सुन  कर  बहुत  दुख  हुआ।  जो  नाम  भारतीय

 राट्रीय  कांग्रेस  के  अध्यक्ष  का  1951  में  रखा  गया  था,  उसके  बारे  में  आज  यह  कह  रहे  हैं  कि  आज  वैसी  कांग्रेस  नहीं  रही।  यह  बड़ी  चर्चा का

 विय  हो  सकता  है।  अगर  मैं  चाहूं तो  हर  पार्टी  के  बारे  में  कह  सकती  हूं  कि  हर  पार्टी की  शुरुआत  कैसे  हुई,  आज  वे  किस स्थिति  में  हैं?

 आचार्य  जी  मेरे  साथ  इस  चीज  में  न  आएं  तो  अच्छा  है।  हम  सब  जानते  हैं  कि  (व्यवधान)

 SHRI  छि,  MAHTAB  :  How  can  you  guarantee  that  the  Indian  National  Congress  President  will  not  become

 the  Prime  Minister  of  India.  The  same  person  can  also  occupy  both  the  posts.  Again,  this  vacancy  will

 also  be  there.  (interruptions)

 SHRIMATI  AMBIKA  SONI:  It  has  happened  in  the  past.  All  the  Members  have  spoken  about  as  to  why

 this  amendment  was  not  brought  about  earlier.  I  really  have  no  defence  for  that.  I  agree  that  amendment

 should  have  been  brought  earlier.  But  it  is  possible  that  many  years  went  by  where  the  Prime  Minister  of

 this  country  was  also  the  President  of  the  Indian  National  Congress.  (interruptions)  1  am  not  going  to

 stop.  interruptions)  This  is  not  fair.  (Interruptions)  ।  have  heard  them.  (Interruptions)

 SHRI  BRAJA  KISHORE  TRIPATHY  (PURI):  Mahatma  Gandhi  had  advised  to  dissolve  the  Congress

 Party.  It  was  then  a  movement.  After  Independence,  it  has  become  a  political  party.  You  must  heed  to  the

 advise  of  the  Mahatma  Gandhi.  (/nterruptions)

 SHRIMATI  AMBIKA  SONI:  This  Bill  was  brought  about  in  1951.  We  are  talking  about  1951.  Now,  I

 appeal  to  this  House,  right  in  the  beginning,  cutting  across  political  parties  in  this  House  and  cutting  across

 the  political  spectrum,  touching  the  north  to  east  and  south  to  west  of  our  country,  civil  society,  political

 society  that  everybody  is  going  to  commemorate  150  years  of  our  Independent  Struggle,  paying  tributes  to

 all  those  stalwarts.  You  mention  the  names.  Please  give  me  the  names,  in  writing.  We  are  planning  with

 the  participation  of  everybody,  all  the  168  members  of  the  National  Committee,  with  the  Prime  Minister  as

 chairperson  to  resurrect  memorials,  to  construct  memorials,  to  commemorate  those  events  which  we  want

 posterity  to  remember,  get  inspired  by  and  work  for  the  unity  and  strength  of  our  country,  as  our  ancestors

 did  to  make  us  sit  here  and  have  this  debate.  It  is  in  that  larger  spirit  that  I  have  introduced  the  Bill.  It  is  in

 that  larger  spirit  of  national  patriotism  that  I  appeal  to  the  House  to  make  these  amendments  only  to  fill  up

 vacant  posts  which  have  been  caused  by  the  death  of  eminent  personnel,  who  were  originally  on  the  Trust.

 [120]

 It  is  in  that  spirit  that  I  ask  for  passing  this  Amendment  Bill  unanimously.  I  will  say  that  I  will

 personally  take  care  of  all  the  points  that  you  have  raised  with  regard  to  memorials,  while  I  am  in  charge  of

 this  Ministry  and  I  can  assure  the  House  that  this  Ministry  is  going  to  work  for  celebrating  the  diversity  of

 our  cultural  heritage  and  promoting  the  strength  and  integrity  of  our  country,  on  that  basis.  The  suggestion

 of  every  hon.  Member  will  be  given  due  care,  irrespective  of  political  label.  So,  ।  would  request  all  of  you

 to  kindly  pass  this  Bill  unanimously  so  that  we  can  truly  commemorate  the  150  years  of  our  independence

 struggle.  Thank  you.

 MR.  DEPUTY-SPEAKER:  The  question  is:

 “That  the  Bill  to  amend  the  Jallianwala  Bagh  National  Memorial  Act,  1951,  be  taken  into

 consideration.”



 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  The  House  shall  now  take  up  clause  by  clause  consideration  of  the  Bill.

 The  question  15:

 “That  clauses  2  to  6  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  6  were  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and  the  long  Title  were  added  to  the  Bill.

 SHRIMATI  AMBIKA  SONI:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  Motion  moved:

 “That  the  Bill  be  passed.”

 श्री  मोहन  सिंह  (देवरिया):मैं  समर्थन  करता  हूं  कि  यह  विधेयक  बहुत  अच्छी  स्पिरिट  में  आया  है।  इस  विधेयक  को  पास  करने  के  बाद,

 जलियांवाला  बाग  की  घटना  क्यों  हुई  थी,  इस  बारे  में  विस्तृत  साहित्य  भारत  सरकार  को  प्रचारित  करके  बांटना  चाहिए।  मैं  ऐसा  मानता  हूं  कि

 भारत  के  इतिहास  में  सिविल  लिबर्टी  को  लेकरयह  सबसे  बड़ा  सार्थक  सं्घा।  था।  जब  रौलट  का  बनाया  हुआ  कानून  सैंट्रल  असैम्बली  में  आया

 था  तब  मोहम्मद  अली  जिन्ना,  पंडित  मोती  लाल  नेहरू  से  लेकर  पंडित  मदन  मोहन  मालवीय  तक,  सबने  मिलकर  इसका  जबरदस्त  विरोध

 किया  था।  पूज्य  राष्ट्रपति  महात्मा  गांधी  ने  पंडित  मदन  मोहन  मालवीय  जी  को  तार  देकर  कहा  था  कि  यह  राक्षसी  कानून  है  और  इसका

 किसी  भी  कीमत  पर  विरोध  होना  चाहिए।  आज  मेरी  नजर  में  रौलट  कानून  पोटा,  मीसा,  डीआईआर  और  टाडा  का  पितामाह  और  पिता  है,

 इसलिए  लोगों  को  इस  बात  की  जानकारी  हो  सके  कि  इस  तरह  के  राक्षसी  कानूनों  के  विरुद्ध  भारत  की  धरती  पर  कितने  जबरदस्त  खून  बहे

 हैं  और  भारत  के  राट्र  नेताओं  ने  इसके  निर्माण  के  लिए  अपनी  कितनी  बड़ी  आहति  दी  है।  इसकी  जानकारी  भारत  के  जनमानस  को  कराने  के

 लिए  भारत  सरकार  को  प्रयास  करना  चाहिए।  इसी  सुझाव  के  साथ  मैं  इसका  समर्थन  करता  हूं।

 श्रीमती  अम्बिका  सोनी  :  आपका  सुझाव  बहुत  अच्छा  है,  मैं  इसका  स्वागत  करती  हूं।

 MR.  DEPUTY-SPEAKER:  The  question  is:

 “That  the  Bill  be  passed.”



 The  motion  was  adopted.

 Interruptions)

 SHRI  ANIL  BASU  (ARAMBAGH)):  Sir,  a  very  serious  situation  has  developed.  (dnterruptions)  One

 Member  of  this  House  has  created  vandalism  in  the  lobby  of  the  West  Bengal  Assembly  and  incited  the

 Members  to  conduct  themselves  like  that.  (interruptions)

 MR.  DEPUTY-SPEAKER:  It  is  a  matter  of  the  State  Assembly  and  they  can  raise  it  in  the  State  Assembly.

 It  is  a  State  subject.

 Unterruptions)

 MR.  DEPUTY-SPEAKER:  No.  Please  sit  down.  वहां  के  स्वीकार  का  अधिकार  है।

 (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Nothing  is  being  recorded.

 (Interruptions)  ...*

 MR.  DEPUTY-SPEAKER:  Please  sit  down.  This  is  a  State  matter.  It  will  not  go  on  record.

 (Interruptions)
 *

 MR.  DEPUTY-SPEAKER:  Nothing  will  go  on  record.

 (Interruptions)  ...*

 MR.  DEPUTY-SPEAKER:  Please  sit  down.  Please  listen  to  me.

 interruptions)

 MR.  DEPUTY-SPEAKER:  Please  sit  down.  It  is  a  State  matter.  I  cannot  allow  you.

 Unterruptions)

 MR.  DEPUTY-SPEAKER:  Shri  Topdar,  please  listen  to  me.

 DR.  RAM  CHANDRA  DOME  (BIRBHUM):  Sir,  the  House  should  condemn  it....  (/nterruptions)

 *  Not  recorded



 उपाध्यक्ष  महोदय.  :आप  पहले  नोटिस  दें,  फिर  स्पीकर  साहब  देखेंगे  कि  इस  पर  क्या  करना  है।  How  can  ।  allow  to  discuss  a

 State  matter?

 Interruptions)

 MR.  DEPUTY-SPEAKER:  Nothing  is  going  on  record.  रिकार्ड  पर  कुछ  भी  नहीं  गया  है।

 (Interruptions)  ...*

 *  Not  recorded


